. IN THE CENTRAL ADMINISTRATIVE TRISUNAL HYDERA 34D BENCH
. gi.no, 175 of 1999

Jetuween: : .
1, J.Manyam 5S¢ Ve Suﬂhakar

2, J.Siddiraju T NISTiKanth Rao
3, Kishore kKumar Bhotre 7, J.Krishna Palaiah

4, Kalyani Anil Kumar g. I,Syda Naik C: .s Applicants,

And

1. thion of India, rgp. by its S?crétdry
Ashoka Road, Neu veLhisz=hoT FhAuan

2. Thg Chief General Mancger, Telecom.
Circle, andhra Hradesh, Hyd arabad.

3. The Telecﬂm DlStrlCt Manager, Kurnodl . RESPONdents.’
rounsel for the Applicant . :. Mrfﬁ.@.H Chrlsb1ﬂn
Coungel for thz Respondents: ¢ Mr. v.Bhimenna
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

Application filed under Rule~8(3) ofCentral Administrative
. Tribunals (Procedure) Rules, 1987

»

M.a, Noo €B of 1997
in

Ly
0.4, Mo, Rof 1997
1) T, Manyem, s/0 T.laxmaieh, aged 36 years,

. Oces TTA, O/0 TelephoneExchange, Kottur,
Mehabubnagar Pistrict, r/o Shadnagar

2) J,8iddiraju, s/o J.Krishnaji Reo, aged
. 38 years, Occt TTA, Telephone Exchange,
Mehabybnagar, r/o Mehaboobnagar

3) Kishore Kumar,Dnotre, s/o Dattatray, aged
-39 years, Occt tta, 0/0 Telephone Exchange,
% Makthal, Mehabubnagar District, r/o
Mangalwarpet,Narayanapet Mehabubnagar bt,

4) Kalyani Anil Rumar, s/0 Gangadhar rao aged
. 36 years, Ucc: TTA:O/O Telephone Exehénge,
Narayanpet, Mehabubnagar District, r/o
Sharap Egaar, Narayanapet,Mehabubnagar Ut,

5) V_Sudhakar, s/o V.Nagendram, aged 34 yrs.,
~ Occ® TTA 0/0 Telephone Exchange, Wanaparthy,
, Mehabybnegar Dt., r/o Vanaparthy,
Mehabubnagar Pistrict

6) N.Srikanthbﬁaé, aged 35 years, Ucct tta
. Telepnhone Exchange, Amangal, r/o Amengal,
Mehabubnagar District S '

'7) J.Krishnapalaiah, s/¢ J Krishnaiah, aged 31
. years, Occt TTA, 0/0 Telephone Exchange,
Atmakur, Mehabuybnagar Dt., r/0 Kothaketa,
Mehabubnager Dt,
8)'D, Syda Naik, 's/o D.Ramulu, aged 27 years,
. Oces TTA, 0/0 Telephone kxchangesXollapur,
Mehabyubnagar District, r/oKollapur,

Mehabybnagar District » .o Applicénts/
> Appliclants

an.d

1) Union of India, repe by the Secretary,
. Telecpmmunications, Sanchar Bhavan,
Ashoka Roed, New Delhi

2) The Chief General Manager, Telecommunications,
A.FP.Cyrcle, Hyderabed

3) Telecom District Manager'méhabubnagar «++ Respondents/
. . ' - Respondents

For the reasons stated in the accompanying
A¢fidavit, the applicants/applicents pray in the interest
of justice, the Hon'ble Iribunsl may be pleased to allow the
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applicants to dispensé wi%h tﬁé\filing'of’the material
P’e.pers bearing Annexure Nb. I to Annexure No, XV gn

O.A. bearing SR No, 4204/96 filed by Smt.K.Sobha and 23
in this O.A., as both the OAs and the relief prayed for
are one and the same and pass such other Order or Orders
this Hop'ble Tribunal deems fit and proper in the ends o
justiée.w 2 | B

Date:@\ A-'97 . | m .
— . o ‘ |

COUNSEL FOR THE APPLICANTS/
APPLICANIS
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IN THE HON'BLE CENIRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD "

M.A.No, of 1997

" in
_ G.A.No, of 1997
Between?
T, Manyem and 7 others ... Applicants/.
Applicants
and -

Union of Indiap rep. by the'gecretary,
Telecommunications, New Delhi and 2 others ... Respondents/
, Respondents.

AFFIDAVIT

I, T.Manyam, s/o T.bexmaieh, aged 36 years, Occ: TTA,
0/0 Telephone Exchange, Kottur, Mehabubnagar District, r/o Shad~
nagar, having temporasrily come down to Hyderabad, do hereby

solemnly affirm and state on oatl ag follows:

2) I am the Applicant herein and Applicant No.1 in the above
C.As No. " of 1997 and as such am well acquainted yith the

facts of the case. 1 am swearing to this Affidavit on my behalf

and also on behalf of the other applicants who authorjised me to

do so,

3) I supbmit that myself and theother applicants have filed

the sbove U.Ae on the file of this Hon'ble Tribunal for an
Order or direction more particulerly in the nature of Writ of
Mandemus declaring the action of the respbndenté in(not preparing
the Select Panel of officials for promotion for thej purpose of
being sent for training to the post of JI0s, of ¥l /AEAg /Ths/W0s
and TTAs as per Statutofy Rules dated 8-2-'96 arnd 14=-10-'96 in
sending certain Pls/AEAs/TAs/WOs for training thropgh letter
No, TA/STB/101;2/JTO-TRG/MiSC/II dated g=-12-'96 and jin making
certain abpointments to the posts of JTUs by“prommtion from the
Codres of PIs etc. in the 35% quota through letter No. TA/STB/
18/14/73/V dated 19-12-"96 etc. as illegal, ualewful, erbitrary
15t page H a0 0 |
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‘on thé top of the list in the order of the length of

t2 s

opposed to the Orders dated 5«1=-'06 issued by the Fir

st

respondent, opposed to the Statutory Rules dated 8;2-’96 and et

14-10-196, opposed to the principles of natural justiée, equity

and fair play, violative of Article-300 A of Constitution of

India and set aside the same and further issue a cons

guential

directi¢n to the respondent authorities to prepare the Select

Panel containing firstly the names of Pls/ABAg/TAs/VO

possess the qualifications prescribedluﬁdef-col;ma of

who

-

Statutory

Rules with,5 years of service followed by the TThs length of
their service as TTAs followed by Fls etc. with Matriculation

quali€ication or in the alternetive and further issue| a

consequential direction to prepare the Select Panel with TTAs

in the cade of TTAs followed by all the eligible Pls
in the order of the length of their service in their
Cadres end send the officials for training to the pos
JT0s as per the select panel and promote and appoint

officials as J10s as per the said select panel.

their service
etc.
respective

t of .

the

4) I respectfully submit that a similaer 0.A. bearing S.R.

No, 4204/96 for the same relief as prayed for by us %as filed

by Smt. K.Sobha end 23 others on 26=12-'06 _in which
necessary material papers have been filed %M by them}
material papers that are to be filed in this C.A. as

No.I to Anpexure No. AV are oné and the same to that

all the
The
Annexure

which are

filed in the said O.«A. bearing SR No, 4204/96 as A

xure No.l

to Annexure No,XV as material papers bearing pege bse 19 to

Page No. 52, are not being filed in this 0.4, sinc

both the

OAs are to be heard together and are for the same relief,

The non=-filing of the said material papers in this U.A.

is

neither wilful nor deliberate Put for the reasons stated

above. | -
2nd page ug/////j (EQJ2)1 ~
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At¥r, Deponent
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IN THE HON'BLE CENTRAL ADMIIMIRATIVE
_ TRIBUNAL BENCH.AT HYDERABAD
: ' Lo, . .
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Application filed under Rule-8(3) of
Central Administrative Tribunals
(Procedure) Rules; 1987

Y

M.AsNo. - of 1997

’ *:‘in
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APPEICATION FOR DISPENSING WITH
THE-FILING OF MATERIAL
7 PAPERS

[
.

Filed on: 94 -1="97

Filed by?
-x-x-x-x-y-y-x-x~y-x-y-y-y~x-x-

S"NA CHRISTIAN
CHO3HNA MOKAAT
G. CATISH MANOHAR
ADVOCATES
‘iG--.':-‘J‘r’S, (First Floor)
Entr¢r’ ment. Road,
EAST I ARREOPALLY,

MBECUNDERABAD-50
for Applicants Apﬁ&icants
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